
CENTRAL ADWINISTRATItfE TRIBONAL, JABALPUR BEtCH. JABALPUR 

R»vi«u Application No. 73 of 2004 

(in OA No. 170/2004)

Jabalpur, this tha TTday of Sapteraber, 2004

Ehfaz Khan,
Son of Shar Khan,
Aged about 24 years,
R/o Badhra nohalla,
Naarby Goutamji Ki riadiya,
Garha; Jabalpur(W.P.) APPLICANT

VERSUS

1. Union of India,
Through Dafenca Sacratary 
niniatry of Oafanca, Nau Oalhi.

2. Tha Parsonnal Officar,
^  (G ana ra1 ) ,T hrbugh-C omm»ndant,

Cantral Ordinanca, Depot,
Jabalpur(n.P) RESPONDENTS

0 R D E R (in circulation)

By W.P.Singh. Vica Chairinan-

This reviau application haa bean filad to review the 

order passed by tha Tribunal on 9 .8 .2004 in OA No.170/2004.

2. In the present RA, no clerical error or glaring mistake

has been pointed out by the applicant. It is the settled legal 

position that the review proceedings are to be strictly confined 

to ambit and scope of Order 47 Rule 1 of CPC. In exercise of the 

jurisdiction under order 47 Rule 1 CPC it is  not permissible 

for an erroneous decision to be reheard and corrected., a 

review petition, it must be remebered has a limited purpose and 

cannot be alloeed to be an appeal in disquiseCsve Parsion Devi 

Us. Sumitri Devi^> and Others, JT 1997(8) SC 480).

3. In view of the foregoing, we cto not Cind any merit in

this RA, which is accordinfly rejected at the circulation stage 

itself.

(f1.P.;
V ica Cha irma n

.....^


